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Clearance of irrigation projects of
Kamataka

722, SHRI M. S. GURUPADA-
SWAMY: Will the Minister of WATER
RESOQURCES be pleased to state:

(a) the details of irrigation projects of
Karnataka pending clearance with Go-
vernment;

(b) what are the reasons for delay in
clearing thes e projects; _

(c) the percentage of the cost of the
projects (project-wise) likely to go up due
to delay in their clearance; and .

(d) what is the present position and by
when these projects are likely to be
sanctioned ?

THE MINISTER OF WATER RESOU-
RCES (SHRI VIDYA  CHARAN
SHUKLA):(a)to (d) Astatement giving
the details of new major and medium
irrigation projects of Karnataka at the
Centre for appraisal is enclosed. [See
Aprendix CLXII. Annexure Ny. 20]

SYL Canat

723. SHRIMATI SUSHMA SWA-
RAJ: Will the Minister of WATER
RESOURCES be pleased to state:

(@) the progress Government have
so far made with regard to the construc-
tion work of Sutlej-Yamuna link canal;
and

(b) bywhenitislikely to be cornpleted ?

THE MINISTER OF WATER RESOU-
RCFS (SHRI VIDYA CHARAN
SHUKLA): (a) About 97% of the earth-
work, 95% of the Jining work and 869,
of the structures were completed by July,
1990 when construction work came to a
halt following the killing of the Chief
Engineer and a Superintending Engineer
of the project.

(b) The time schedule for completion
will depend on the nature and capacity of
the new agency/agencies that will be
engazed by the Government of Punjab.

Dispute  beiween Haryana and Uttar
Pradesh over disiribution of Yamuna
water

724. DR. SANJAYA SINH: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether it is a fact that there is
dispute between Haryana and Utiar
Pradesh over the distribution of Yamuna
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river, water, as per the newsitemn captioned

“U. P., Haryana water row”, which appea-

Eeld ir;gthe Hindustan Times, dated Dec.,
, 1991;

(b) if so, what are the details in this
regard; and

(c) what steps Government propose 1o
take to resolve to dispute?

THE MINISTER OF WATER RESOU-
RCES (SHRI VIDYA CHARAN
SHUKLA): (a)to(c) Differences on the
figures of committed utilisation of Yamuna
Waters are persisting between the basin
States of U. P, Haryana, Rajasthan,
Himachal Pradesh and Union Territory
of Delhi since quite some (ime. In pursu-
ance of the decision taken in the meeting
of the Standing Committec of thc National
Water Resources Council in September,
1990, the Chairman, C. W.C. held discussi-
ons with the reresentatives of the States
on the quantum of committed utilisation
and submitteda reportin July, 1991 which
was circulated to the States. Based on this
report the issue was further discussed in
the inter-State meetings of Chief Minis-
ters held on 22nd Dec., 1991 and 19th
January, 1992. It was jnrer afia decided
that drafts of agreements on construction
of Hathnikund Barrage, Renuka Dam,
additional parallel channel for Delhi and
on alfocations for drinking water supply
for the States should be prepared for
discssion and finalisation at the next inter-
State meeting of the Chief Ministers. It
was also agreed that the issues as will pot
be settled through negotiations may there
after be referred to a Tribunal. The draft
agrecments on the above issues have been
circulated to the States for consideration.

Distribution of Yamuna Water

725. SHRI DHULESHWAR MEE-
NA : Will the Minister of WATER
RESQURCES be pleased to state :

(a) whether it is a fact that Govern-
ment’s bid to resolve the inter-State
tangle over the distribution of Yamuna
water has not succceded so far ;

(b) if so, the reasons for the same ;

(c) whether Government propose to
refer this issue fo a tribunal : and

(d) if not, what steps Government
propose to take 1o solve the Yamuna
water sharing problem ?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYA CHARAN
SHUKLA) : (2) to (d) Based on the
report prepared by the Chairman, CWC
in July, 1991 the matter was discussed in
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inter-State meetings of Chief Ministers
held on 22nd December, 1991 and 10th
January, 1992. It was decided that draft
agreements on construction of Hathni-
kund Barrage, Ranuka Dam, additiopal
parallel channel for water supply to
Delhi and on allocations for drinking
water supply for the States should be
prepared for discussion in the next inter-
State meeting of the Chief Minijsters.
It was also agreed that the issues that
may not be settled through negotiations
be referred to a Tribunal. The draft
agreements on the above issues have been
circulated to the States for considera-
tion at the next inter-State meeting of the
Chief Ministers.

Cauvery Water Dispute

726. SHRI §. §. AHLUWALIA:

SHRI M.S. GURUPADA-
SWAMY :

SHRI N. E. BALARAM :

Will the Minister of WATER RE-
SOURCES be pleased to state :

(a) whether he held discussions with
the Chief Ministers and representatives
of Tamil Nadu, Karnataka, Kerala and
Pondicherry to find an amicable solution
to resolve the Cauvery Water dispute;
and

(b) if so, what is the outcome of the
discussions and how far the problem
has been solved ?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYA CHARAN
SHUKLA) : (2) The Prime Minister held
discussions with the Chief Ministers of
Karnataka, Kerala, Pondicherry and
Tamil Nadu on issues relating to Cauvery
Waters on 17-2-1992,

(b) The States agreed to facilitate ex-
peditious completion of all proceedings
before the Tribunal.

Scheme Regarding award of scholarships

727. SHRI CHATURANAN MI-
SHRA : Will the Minister of WELFARE
be pleascd to state :

(a) whether it is a fact that Govern-
ment have modified the Scheme for giving
Scholarships to the School-going child-
ren of those engaged in occupations like
scavenging and tanning leather ;

(b) if so, the details thereof ; and

(c) the Statcs where this Scheme is
being implemented and the details of
funds allocated and utilised for the pur-
pose ?



